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CIRCUIT BENCH, INDORE

QA_No. 588/?nn9

Tuesday, this the 18'^ day of February, 2003
Hon'ble Shri Justice N N Sinah w /-u

Hon'bte Shri Govindan S.

Mahpura-Alot District Ratlam
(By Advocate; Shri A.N. Bhatt)

Applicant

Versus

2.

Churchgate-Mumbai-20

£2'S-Kota (Rajasthan)

■RespondentsQ R D F R (np^i I
S/iri Goir/ncfan s. TampI:

Heard the learned counsel for the applicant
2- The relie, sought for in this application is the relea
pension to the Wife of the deceased e , familydues. mpoyee with necessary settlement

2  The applicant Is the widow of late ShK
Gangnran from 21 , 197, 'TI9T1. He passed away on 8.I.198,.



death certificate and intimations were given to th
the family pension is yet to be re ^ respondents,

employee.

's OA has been filed quite late. However (earned

continuing cause of action. He
a'so stated that the

- note Of his representation, but have a " "
of the same. PPerently been disciplined to dispose

in the circumstances, we feel that »h
edequateiy met if we dispose of th ^

^pose of the present OA th; x

0' notioe With the direction to the
-presentation of the appiica , , '^eepplicant of 28,2 2000 and
speaking order within a period of, ^

P  lod of two months from thp w .
P°py Of this order. Needless to sav if ,h '

PPP«oant, he Shall be at liberty to ' ^r'^erse to theT  '"^'"----'^'sTrlbunalundertherules.
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